RAJYA SABHA [6 March, 2003]

(c} Statement giving reasons for the delay in laying the papers
mentioned at (a} above. [Placed in Library. See No.
L.T. - 7088/03]

Notlifications of the Ministry of Consumer Alfairs, Foodand  Public
Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI V. SREEN{VASA
PRASAD) : | lay on the Table a copy each (in English and Hindi) of the
following Notifications of the Ministry of Consumer Affairs, Food and Pubiic
Distribytion (Department of Food and Public Distribution), under sub-section
(3) of section 9 of the Sugar Development Fund Act, 1982: -

(1) G.S.R. 443 (F) dated the 21* June, 2002, publishing the
Sugar Development Fund {Amendment) Rules, 2002.

{2) G.S.R. 584 (E) dated the 20" August, 2002, publishing the
Sugar Deveiopment Fund (Second Amendment) Rules,
2002,

(3) G.S.R. 67 (E) dated the 20™ January, 2003, publishing the
Sugar Development Fund (Amendment) Rules, 2003. [Placed
in Library. See No. L.T. - 5116/03]

Re. DEMAND FOR DISCUSSION ON RECENT DEVELOPMENTS IN THE
UTTAR PRADESH LEGISLATIVE ASSEMBLY
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you want to discuss something which is listed in today's ‘List of Business', |
will allow you. If you want to discuss other than what is listed in the
Business, the hon, Chairman..{nterruptions)... Pleass, ...{(Interruptions)...
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SHRI HANSRAJ BHARDWAJ (Madhya Pradesh) : Madam, we had
given notice as to what we wanted to discuss..(Interruptions)...

THE DEPUTY CHAIBMAN: Na..{Interruptions)...Until and unless the
hon. Chairman permits, | do not have any authority to aflow it. So, | am not

allowing it. | wil tel you. Let us understand the procedure
..{interruptions)... You have been in the House as long as | have been in this
House, The thing .is: if the hon. Chairman permits it, | can allow

the discussion. Whatever is allowed, | can take it up. If you have any
agony or anxiety to discuss something, you discuss it with the hon.
Chairman and take his permission. | will permit it. | have no problem. 1
have to run this House wunder certain rules..{nterruptions)..No, no
...{Interruptions)...Even if | am in the Chair..fnterruptions)...Okay. If you
think that 1 am in the Chair, then, | would say that the Caliing Attention to
matter of urgent public importance be taken up..finterruptions)... That is my
ruling, . finterruptions)... You see, | don't know what you have raised in this
House..(Interruptions)...We cannot raise it..(interruptions)... ¥ g @R
Ay ¥ g ¥, st T iy & avar e, A &9 WR¢t (). 9
f & oyl W fow off, & oy ) L(EEaR).. O Y weear &, AR e
wafai st @ T ot 3 v &, & e vdt §, 99 o age et =i,
Fa =) T A v ¥ (war). Tnd) geaned Y R e L (e

SHRI HANSRAJ, BHARDWAJ: Madam, the point
is...(Interruptions)...

guwurafer : SRay, wEem &, gfew &) L (maae).. 9 ¥ ol o ween
frwrw w fgl  L(wmaee).. T five ¥ 9w ot ane R s dve
wx &

THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH):
Madam, it is most unfortunate that the situation has developed the way it
has developed. It is not our intention, in any way, to raise issues or discuss
the matters which are within the exclusive jurisdiction of the States,
including the State Legislature. But, there can be issues on which there is
a genuine difference of opinion -- whether a particular issue is something
which belongs to that category or not, Our peopie are genuinely agitated
that what is happening in Uttar Pradesh is a gross violation of constitutional
norms and proprieties. It is the duty of the Central Government to ensure
that the Government of each State is run in accordance with the provisions
of the Constitution. The Chairman can differ, other people can differ, but, |
think, it will be a very sad day when Members are provented from raising
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issues of such basic importance. . | am a newcomer to this House. But |
recall there had been Issues on which we had debated whethar a particular
motion should be allowed to be discussed or not. On that question alone,
hours and hours of debate had taken place. Therefore, | would submit to
you that this is not an issue which should be dismissed lightly. | think, the
best course is to adjourn the House, and all leaders should meet the
Chairman and find an amicable way out. ...flnterruptions)...

SHRI SATISH PRADHAN (Maharashtra) : It has been decided that
this matter wouid be discussed in the Business Advisory Committee, and
thereafter a decision would be taken accordingly. So, till then, the other
business of the House shoutd be carried on and no other discussion should
take place. ...fnterruptions).. Another thing, Madam, I5 we= &t Ty 78
% 5 Jgod wew ¥ fola 3% ¥ o o w9 ¥ oF v o w R arw A B
o W W W (e A st aa v W E sw wA A A oft R gan &
¥ 7 & folr 33 & a7 ok o g wet T W) e swd o aw-
I oE aEy w v § o i B Y s &

THE DEPUTY CHAIRMAN: The main thing is that Dr. Manmochan
Singh, the Leader of the Oppoesition, has said that Members are agitated on
an issue of a State. As | heard the hon. Chairman, he said yesterday that
he would like tc discuss as to how far we can discuss a matter, relating to
a State Legislature, in the Pariament. To come to a conclusion, he would
like to have the opinion of the leaders of various political parties, including
the Leader of the QOpposition and the Leader of the House. And, if we
keep on opening the State matters, then, tomorrow the States may discuss
what happens in Parliament. Thus, we will be breaking the Centre-State
relations. ...(Interruptions).. | would never fike..(Interruptions) Please listen
to me. (interruptions) You and |, all believe in democracy. We also believe
in the autonomy of the Centre and the autonomy of the State to run their
legislature. We should not reach to a situation where State Assemblies start
discussing what happens in the Pariament. This will destroy the entire
pattern of democracy in our country. ...fInterruptions)., What is happening -
- in different opinions -- may be bad, may be good. | am not making any
comment on the State Legisiature. But even in the Presiding Officers'
meeting it was discussed many a time that the matters of the State should
be discussed in the State Legislature. Our Constitution alsc says it. We
should go according to the Constitution. The State Legisiature should
discuss the State matters; and, the Parliament should discuss the national
issues. DOr, Manmohan Singh, | respect your views. But | would lke the
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Chairman to take a decision on it. ...(Interruptions)... | agree. At 3.30 p.m,,
we are going to have the BAC meeting. W8 @ ar awA= wEw ¥ Afdy
gFITt %) ..(a@aE)... It does not mean ...(nterruptions)... 1t is not proper,
...{Interruptions)... You think for yourself. finterruptions)... Just let me
speak. ...(dnterruptions)... Whatever is written on my paper, | am reading it.
...(Interruptions)... You don't have to be rude to me. .. (Interuplions)...It is
not 1 who has decided this, so, there is no point in your being angry with
me. ...[nterruptions)...It is not my decision. ...{Interruptions)...| am not
caling the meeting. The meeting is being called by the hon. Chairman at
3.30 p.m. ...(Interruptions)...| have got this paper, that is why, | am reading
from that. ...fnterruptions)...The other thing is...(Interruptions). Please,
‘pleass, let me... ... {Interruptions)... | know, you want to make a submission; |
will allow you. ..{dnterruptions)...The main point is, why the taypayers'
money be not  utiized for  dispensing../interruptions)... Why?
...finterruptions)... Why not? ...(nterruptions)... . we don't want to behave fke
others do. ...(Interruptions)... Yas, what is it, Mr. Dipankar Mukheriee? What
do you want to say? ...Jnterruptions)... Let the State decide what they want
to do. ...[nterruptions)... Why should we interfere? .. Interruptions)...| don't
think it should be discussed in this House. ..(Interruptions)...sma &few]
sSH ¥ Ired) wny v By wanhy &1 .. (@mmEm)...

SHRI DIPANKAR MUKHERJEE: Madam, | want to clarify one point
on behalf of my party.

Sl - fifve L (mmer).. s dRw § g oo oft £
.(BTEr)... datev qaen o, I S @ Jreer asy £7

SHRAI DIPANKAR MUKHERJEE: Madam, we are fully in agreement
so far as the federal set up is concerned. As you rightly said, and the
Chairman had mentioned, the issues of State Legislatures should not be
discussed in the House. We don't want to intervene in the State matters.
...(Interruptions)... The point is, this is a matter of urgent public importance;
it is beyond what is to be decided in the Business Advisory Committee.
This is the first point. ...fnterruptions)... Something very extraordinary has
happened. It is a matter of urgent public importance. ...({nterruptions)... How
we are involved in it, you will know it better than all of us. Something was
mentioned here. Somebody talked about the taxpayers’ money during the
Question Hour. Something has been mentioned; shown, regarding MPLAD
Funds. .. .(Intarruptions)...Please, let us be serious about it
..(Interruptions)...| appeal to all of you. ...{Interruptions)...}t is not a guestion
of them, or us; it is a question of all of us. It is something which has been
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mentioned,  specifically; charges, counteir-charges on  something.
...{Interruptions). .. which all the people have seen  that
...{Interruptions)... Would you expect from this Parliament ...{Interruptions)... |
have not mentioned any party. ..({nterruptions)...| have not named any
party. ...fnterruptions)... All that | am saying is..{Interruptions)...

it wver v ® : AwH, ¥ ST G ETeS & FE & ware A
-4

ITETERY : I T wRT A oW < ¥ .. (sgar)... Mr. Balbir Punj,
| will handle it. ...Anterruptions)...

SHRI DIPANKAR MUKHERJEE: Madam, | should be allowed to
finish my point. ...fnterruptions)...

THE DEPUTY CHAIRMAN: Mr. Dipankar Mukheriee, | will tell you
cone thing. ..{fnterruptions)...! understand what you wanted to say.
.(Interruptions)...Okay, et me finish, then, | wil alow you,
nterruptions).. Just a minute. .. (Interruptions)... Yes, | am the Chairperson
of MPLADS Committee. ...{Interruptions)...} am not resigning from there. |
am just saying, | am the Chairperson of the MPLADS Committee, | would
be very happy, if you discuss the matter in the Committea. The Committee
had been constituted for all these matters. You should bring it before the
Committee and not in the House. ... (Interruptions)...Once it is discussed in
the Committee, then, we wil. . (Interruptions)...Let me _finish.
..{Interruptions)...| would like to discuss the matter in the Committee, you
can put all your points there. .. .(nterruptions)...But, it has not been
discussed in the Committee; and if you bring it to the House, then, it is
violating the rules of the Committee. ...fnterruptions)...First, you should
discuss the matter in the Committee. ...(nterruptions)... Somebody should
make a compiaint to the Chairman of'the Committee, then, we will do it.
...{Interruptions)... Then, we will do it. .. {nterruptions)... And also, we can
discuss the matter of the Members of Rajya Sabha only, and not about the
Members of Lok Sabha. | am not responsible for what happens with the
Lok Sabha Members Fund. That is not my..(Interruptions). ..

it ke fftaft (sov R): AR, 7 TR o T B L (mmaar).

Jreamfy ¢ s A R & g o o W oY S | sng e
A W oY WY 5 B9 @ g ¥ a9 I SR av wiey ey amm
at & Nferg! g8 wE vovrr 7@ &1 Let us now discuss the Calling Attention,
it is a matter of urgent public importance. ...Jnterruptions)...
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SHRI DIPANKAR MUKHERJEE: Madam, | am not being allowed to
speak. ...{Interruptions)... Secondly, whatever happened
yesterday...(Interruptions)..

THE DEPUTY CHAIRMAN: ! know that a ot of things have
happened since yasterday. We can discuss it...{Interruptions)...

st mivs faftal . ook 2w & W oiw W9 T TWorR Tog & |
..(@rar)..

et wver T - ARYET, OF oY w91 T WO A &, OF S |/
T " T & | (S,

SHRI PRASANTA CHATTERJEE (West Bengal) : Please let him
finish...(Interruptionsy..

THE DEPUTY CHAIRMAN: Okay.

SHRI DIPANKAR MUKHERJEE: There are certain urgent
matters .. {Interruptions)..

SHRIMATI AMBIKA SONI (NCT of Delhi) : Madam ...(Interruptions)...

THE DEPUTY CHAIRMAN: Ambikaji, we can discuss it in the
Committea..finterruptions)... There  is a Committee to take up those
matters...(Interruptions)..We have discussed everything..finterruptions)...

SHRIMATI AMBIKA SONI:  Madam, vyou can cal a
meeting..Interruptions)...

THE DEPUTY CHAIRMAN: Yes, | can immediately call a meeting
during lunch-hour, if you like..fnterruptions).. Just a minute..nterruptions)...
I would call a meeting of the Committee on MPLADS during lunch time, if
you want..fnterruptions)..| am not- answering your...(Interruptions)..You
started MPLADS .. {Interruptionsj..

SHRI DIPANKAR MUKHERJEE: Madam..(Intsrruptions)...

THE DEPUTY CHAIRMAN: You said, “it is MPLADS". You referred
to MPLADS. | didn't raise it. ..(Interruptions).. We are not discussing
anything now. | do not know what you want to discuss..{inferruptions).. | fail
to understand what is the issue you want to discuss. ls it MPLADS? s it
Constitution? s it the State Assembly, or what? You are not clear on what
you want to discuss..nterruptions). st T8 fruww WY wfag |
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...(Interruptions}..| have no objection to any discussion, provided it is within
the rules..finterruptions)...

SHRI BALBIR K. PUNJ: Madam, they are talkking of MPLADS
funds..(interruptions)...

SHRI DIPANKAR MUKHERJEE: Madam... {interruptions)...

TUENNRY ¢ W W9 FEY H At A T A g &Y g
..{a@EE)..Let him speak....(nterruptions). ..

SHRI BALBIR K. PUNJ: Madam, | would lke to say one
sentence ..{interruptions). ..

THE DEPUTY CHAIRMAN: Okay, you say in one
sentence .. {Interruptions)...

SHRI BALBIR K. PUNJ: Madam, Dipankarji is raising the question
of MPLADS funds. it was the CPI{M) MP who, first time, alleged that he had
been asked by his party to misuse the funds, by his own pecple, the CPI
(M}  people. It was their MP who made this public
statemenrt....(Interruptions)...

THE DEPUTY CHAIRMAN: Now, Calling Attention to matter of
urgent public importance. | can identify Dr. T. Subbarami Reddy, who is
not here. | can identify Shri Rajkumar Dhoot, who 15 not here. | can
identify Shri Jayanta Bhattacharya, Shri Gaya Singh, Shrimati Shabana
Azmi. | cannot identify Shn R.S. Gavai...{nterruptions)... | have no way to
stop you except to request you..finterruptions)... Please don't
speak...(interruptions)... | can only say, Please don't speak, discuss the
Calling Attention Motion..{Interruptions)...

SHRI PRASANTA CHATTERJEE: Madam, we are also
representing.. fnterruptions)... We must be allowed..finterruptions)...

syt srftemr @ . o w® RS B @ | aw Eew YsoH W)
T |..(Tr)..

Igwmefy - YT BT ¥ e 9 wam | | (@) A UE A w7
W ESE ¥ wgd A & g, o @ oft age R @ &, aga @ Sed o R wre
[/ ¥ | FEE VST TR W AN GAT & WA BY Y o aifgame 9=t ¥ g
Yoot w2 it B AR WX we WY | Wedh gF B 9w | et oS @ §9
T B 1w A B g oY $aneRweh Rawmw @ ared £, under certain
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rules and regulations. We do not want to discuss it in a haphazard
manner...finterruptions)...

SHRI PRASANTA CHATTERJEE: Madam, we are also
representing.... (fnferruptions)... We must be allowed..(Inferruptions)..

SHRI DIPANKAR MUKHERJEE: Madam, our position
iS..{Interruptions}...

THE DEPUTY CHAIRMAN: | won't aflow you. If you buly me, |
don't allow you. If you don't bully me, if you request me, | will allow you.
...(Interruptions).. 1 you buly me, | won't allow..(Inferruptions).. You are
bullying me. You are pointing your finger to the Chair...dnterruptions)...
Sometimes, people look at the Rule Book and talk about the rules. Or, you
say, "are you allowing him or not"?. finterruptions)... This is not the way of
talking. | have been very patient, | have been very polite. Almost ten times |
have used the word, 'please...nterruptions).. Still, | am saying, 'please sit
down.’ | have Caling Attention to Matter of Urgent  Public
Importance.. {interruptions). ..

SHRI DIPANKAR MUKHERJEE : No...{interruptions). .
st & w== o ;. e WfEE @ e 8 vEr # AR aw 99w @
..(eT|r)... :
IURamfY ;. e S o 29 ¥ fav & & 1 L(egaum)..| know it is

serious. ...(Interruptions)..

SHRI  DIPANKAR  MUKHERJEE: Madam, |+ have not
finished. ({Interruptions)... The sense of the House is that this matter is of
more urgent nature than what is being discussed now..({Inferruptions)..

THE DEPUTY CHAIRMAN:No; this is not the sense of the
House .. {interruptions)...

sft 7ift s (Soe W= g oEt fime & wEn wv @ g ! faw o
AR TE A v AN FEa £ ().

THE DEPUTY CHAIRMAN: We wil discuss it. Let us have a
metting. We will discuss any matter. You have seen and | have seen that,
in this House, we have discussed very serious and contentious matters
which agitated both the Opposition and the Ruling Party, at various points
of time, Let us now go properly. See, the other House is running properly,
How wil it look if the House of Eiders is not working? ...(interruptions)..
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=BT, PR 7Y ue feusw ## fFw o = oF gg smem? What difference s it
going to make? ...(nteruptions)...adl N, I ' A T ¥ ww oty
me&a&ﬂmﬁmaﬁwmmmmﬁiwhammaw
manner ¥ faEee B .. (S93EH)...

Mo Aw, s soRaRr A T g A R gD Ffg w
s fEares forn wgm R e B Ramgos foree offs foa ¥ /@ SWoY AeNe
Rear T &) 7E wE s wwtor &) AEEAn oW @R ¥ AW @ e £ )

Sy @ Ry, e & ff et § | o offaeiedt s
fafeet e 2 %1 We only go by that. We are not responsible for the
business. ...{Interruptions)... | am going by whatever business is listed in the
‘List of Business'. ...fnterruptions)...

it grw v : R Rore ar w wR R wER g o 59 aee
T A a7 # Ed afmw

Sy © ag ARE A @ A g 1 & weme ol ged e w)
F A w Iord & s e A T gon & o & A oRS ey s gof

Promise, | give you an assurance from the Chair.

sht grw v : AfF AgEw. e g o Reeew £, R g &
Fev o o ¥ foree offe Ao A | Prarer &, s BT W< &1 @ wraa 87

IRy : & ar A AegE w0 AT g w @ g w8 & am

SHRI DIPANKAR MUKHERJEE: The sense of the House is
...{Interruptions)..

THE DEPUTY CHAIRMAN: No; no; this is not the way. The House
is supreme and also running of the House is supreme. .. {Interruptions)... arft
¥ WRy, W W T yO7 FuHYE Bl ...(@@EH)..| know the House is
concerned about it; every Member ... ... {nterruptions)... T ¥ FeEa &
e & % B9 @1 vr-gar o aret o v & (o).,

o gy o AR (e ) TR A w ¥ T & s
FT? L (FRUT).. 5 WEeTEW B O 3 | . {EEEE)...

Saefey : sreeT wEl @ veT &, Rege B smor @ a v &) e @
#fer, Rurww #ifag fflas dar svew Rwwys @ If you want
anything to be fruitful, let us discuss it in a proper order; not like this. This
is not the way. This is not at al the way. Please sit down.
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...{Interruptions)... Eaimx N, amg #BY| You come 1o me at the lunch time
and | will talk to you. | will discuss it with you. | will call the meeting of the
MPLADS and we will see what could be done. ...{Interruptions).,

SHRI DIPANKAR MUKHERJEE: Madam, it is not related to MPLADS only.
...{Interruptions}...

IEWAMRY : 3t g & = @ Aeran . (Trmar)...

aibref e TR - Aww, A wRd Pries o AgW B 7w MPLADS
H1 AT TE & | TE T T @Y YT oe L (SETE). .

ITIRY © = TS e 87 og ey Ra @ Ruwwa ¥ fag &
TEAH W e &7 99 AT WEw 3 J1 v & fF wedtd Y @ear o T
e &1 B v A, A wEe) (o). 2R, T ar st Ruwmne e wr s
7 59 IR o oy & &) v & oy, fEawea A .. (). Now, |
will take up the Calling Attention to matter of urgent public importance.

SHRI DIPANKAR MUKHERJEE: Madam, the issue which has been
raised right from the morning, on which the whole House is agitated, is
more important. .. (Interruptions)...

THE DEPUTY  CHAIRMAN: I want your attention.
...(Interruptions)...

i gror v wElRw. 7E aga e meeget fmg &) g @ A R g
¥ dreda A rea B T &, W Y aftcrat o o v ¥ o A sy stoey
gl weg a¥ ¢ &, 79 Ry w awi sRew wol e s s £

Iueamfy @Y, af wr-uiw Bme & o Rwew B w8 g S
TR WS &, T TE o vEr ¥ L (@REr).. 3R T T gre s we b
£, oo ¥y 71 g AR A @R ¥, 99 aga oww &, A9 wwT e
TR ... (cagar).. & wige.. &3 AfeT) Fiwe Ifw R sdifere ¥ wE, T
T TR/ F MR A DRTwet ) L (wmmar)... ¥ ST oifw R adfree
A reuid v B T Tl (e, mmmwmmmm |
didn't hear it. ...fnterruptions).. The Leader of the Opposition never said,
adjourn the House". He said, "to discuss........ " ...(nterruptions).. He never
said so. | have my full confidence in the Leader of the Opposition. He is a
responsible parliamentarian and he wil never ask for such a thing.
...finterruptions)..He is anguished. He wants to discuss the matter and we
appreciate it. The House is for discussion, not for adjournment.

...finterruptions).. & ....(WAUF)... &9 3R €Y B9 WRO?......(FFEE). ...
it o oo . dsw, o9 amER ¥ ft e WEY e aifRe.. . (saaar)..
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Sufy : ¥ mE @ £ 5 otg @ wa e
N gru ot ; g 5w e ¥ fog aa T @Y. ().

THE DEPUTY CHAIRMAN: We can adjoumn the House for junch
and then discuss the matter during the lunch hour. ....{Interruptions) ....

Iyl . DfieR o s WOt L (). .

oft gror pehft : R fEforT aes & B forar o AR Rraes o gerar
oY A B I3[ AT F a1 e e A & L (arma)..

IUERy . AfET snft 2 firre & oig F W BY Th £ (e, .

sft WAy Frouy | YA ged & e § B sew o ¥ f e
B Byl .. ().

THE DEPUTY CHAIRMAN: Why should | not have my lunch?
...{Interruptions).. Do you want no lunch? ...nterruptions).. |1 ATE o= T
T &7 . (oEar)...

ot o o © I sw A A, AR AR aoft w ifog)
(). .

oft viorr oo ) . S AT wew AES BV aw wat Bn L (wmes)...

THE DEPUTY CHAIRMAN: | have a  suggestion.
...(interruptions)..Don't give such an atrocious suggestion of 'no lnch'.
...(Interruptions)..! don't agree with it. ...{Interruptions).. We should have a
proper lunch. Then, come back to the House and discuss whatever you
want to discuss. ...fInterruptions).. We have the Central Vigilance Commission
Bill, 2003. ...(nterruptions).. We can adipum for lunch, and then we can
discuss. ... Interruptions)... v widmr 18t € &)

off Sloie gasti: w9 @rr & 8 gy £ | o fifer o v O
TR T o T ot 5 ap ww wv Y v &L (@m@em)... No lunch, no dinner. ...
(Interruptions) ... We have to address the issue. ...{Interruptions)... We
cannot aveoid the issue. ... (Interruptions} ...

THE DEPUTY CHAIRMAN: We can adjourn for lunch, and then we can
discuss. ....[Interruptions) ...

g o ow wed & & 3 erow A T W L (A,
aft weter wa : Tt I o wifdy L. (Saem)....
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TVERANRT ;. SO N HYm & @ f wwiemm) | am alse feeling
embarrassing. ...flnterruptions).. TE-TE g O T8 e ¥ (&), SOt
O o ot &

THE DEPUTY CHAIRMAN: The House is adjourned for lunch till 2
o'clock.

The House then adjourned for lunch at fifty-nine minutes past twelve of the
clock

The House reassembled after lunch at two of the clock,
THE DEPUTY CHAIRMAN in the Chair.
oft var vim) S . AT Suewly of. . (s
Sueamfy : S, =T Y ?
o) e finy : STl wETE T, B @ B e PReT www
TUHANIY | ST WIEW, AT qOe T B |

DR. MANMOHAN SINGH: Madam, | had reguested you in the
morning that, in view of what had happened in the House, | think, it is
important that time should be allowed for tempers to cool down, and | had
suggested that the House should be adjourned for half an hour. | again
repeat that suggestion, so that thereafter, we can meet among ourseives,
we can meet with all the leaders of varipus political parties, to find out an
honourable solution to this problem.

THE DEPUTY CHAIRMAN: | agree with you, because, that is
exactly what the hon. Chairman wanted, that we should discuss it, and then
go about it properly how we can do it. | have no objection, and | do not
think that the Government wil have any objection. We can adjourn the
House for haif an hour, have a meeting in the Chairman's Chamber, discuss
the matter, and as advised, we will go ahead.

wared A uRaR wwer F50 qur wedla Fd WA (sl gear w@wen:
deA, B g amafy @ 2 |

Iyaurafa : e 1 So, the House is adiourned for half an hour till
2.30 PM.

The House then adjourned at two minutes past twe of the clock.

The House reassembled at thirty minutes past two of the clock,
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THE DEPUTY CHAIRMAN in the Chair.
aff o et - Aww, w7 L. (U

IR © arfl ae-Hg ww @ &, 99 a” W A fota gvm 7w sy
LG £ R (Brem ) arft sy AT 1 R A9 s Y A B AT L.
(@EEr) wH @ W oft B 9 w0 | I & T fy oew wew @2 W AL
e Rasg A o & IR o % @ o A T | Y A Toe R Rwww
TF A ) gE HifEa o wA @ v & | fe wud o) W o w8 o) B Eew
TSt BY 27 |

Supplementary Demands for Grants {General) 2002-03.

SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL) 2002-03

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
COMPANY AFFAIRS (SHRI GINGEE S. RAMACHANDRAN) : Madam, | beg
to lay on the Table a statement (in English and Hindi) showing the
Supplementary Dermands for Grants (General) for the year 2002-2003 {March
2003).
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The House then adjourned at thirty-two minutes
past two of the clock.
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